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OUT TODAY

ITEM NO.5               COURT NO.8               SECTION XVI-A

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

 Transfer Case (Civil)  No(s).  126/2015

AJAYINDER SANGWAN & ORS.                           Petitioner(s)

                                VERSUS

BAR COUNCIL OF DELHI & ORS.                        Respondent(s)

IA 153277/2018 – CLARIFICATION/DIRECTION
IA 153271/2018 – INTERVENTION/IMPLEADMENT
IA 150958/2018 – CLARIFICATION/DIRECTION
IA 150959/2018 – EXEMPTION FROM FILING O.T.
IA 150956/2018 – INTERVENTION/IMPLEADMENT

     
Date : 24-10-2018 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
         HON'BLE MR. JUSTICE NAVIN SINHA

Counsel for parties:-
Mr. Sukumar Pattjoshi, Sr. Adv.
Mr. Pratap Shankar, Adv.
Mr. A.P. Mayee, Adv.
Mr. Swetank Shantanu, AOR
Mr. Somesh Dubey, Adv.

Mr. Sharanagouda Patil, Adv.
Mr. Kalyan Krishna Bandaru, Adv.
Ms. Supreeta Sharanagouda, AOR

Mr. Sahil Tagotra, AOR

Mr. Vivek Narayan Sharma, AOR

Mr. Vikramjit Banerjee, ASG
Ms. Alka Agrawal, Adv.
Mr. R.R. Rajesh, Adv.
Mr. Rajesh Ranjan, Adv.
Mr. A.K. Sharma, AOR
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Mr. Gaurav Sharma, AOR

Mr. A.V. Rangam, AOR

                   Ms. Ruchi Kohli, AOR

Mr. Anurag Dubey, Adv.
Mr. Sanchit Maheshwari, Adv.

                  Mr. S. R. Setia, AOR

                   Mr. Shishir Pinaki, AOR

Mr. Amol B. Karande, AOR

                   Mr. Rakesh K. Sharma, AOR

                   Mr. Deepak Goel, AOR

                   Mr. Mohammed Sadique T.A., AOR

Mr. Jogy Scaria, AOR

Mr. Pijush K. Roy, Adv.
Mrs. Kakali Roy, Adv.

                  Mr. Rajan K. Chourasia, AOR

Mr. Mohinder J.S. Rupal, AOR
Ms. Slomita Rai, Adv.
Prang Newmai, Adv.

                   Mr. Sudarshan Singh Rawat, AOR

For M/s. Parekh & Co.

                   Ms. Aparna Jha, AOR

Mr. M. Shoeb Alam, AOR
Mr. Ujjawal Singh, Adv.
Mojahid Karim Khan, Adv.

                  Mr. Shibashish Misra, AOR
Mr. Chandan Kumar Mandal, Adv.
Mr. Ompal Singh, Adv.
Mr. R.K. Yadav, Adv.

For M/s. Venkat Palwai Law Associates

Mr. Gagan Gupta, AOR
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Mr. Gopal Prasad, AOR

Mr. S.N. Bhat, Adv.

Mr. M.A. Chinnasamy, AOR
Ms. C. Rubavathi, Adv.
Mr. P. Raja Ram, Adv.
Mr. Vishal Khattar, Adv.
Mr. S. Peer Mohammad, Adv.
Mr. V. Senthil Kumar, Adv.

                   Mr. Kunal Chatterji, AOR

                  Mr. H. Chandra Sekhar, AOR
Ms. Rekha chandra Sekhar, Adv.

For M/s Manoj Swarup & Co.

Mr. Dharmendra Kumar Sinha, AOR

Ms. Radhika Chaturvedi, Adv.
Mr. Hitesh Kumar Sharma, Adv.
Mr. S.K. Rajora, Adv.
Ms. Manju Jetley, AOR              

                   
                   Mrs. Sarla Chandra, AOR

Mr. Praveen Agrawal, AOR

                  Mr. Ashwani Kumar Dubey, AOR

                  Mr. Venkateswara Rao Anumolu, AOR

                   Mrs. Nandini Gore, AOR

                   Mr. Parmanand Pandey, AOR

                   Ms. Poli Kataki, AOR

                   Mr. Rameshwar Prasad Goyal, AOR

                   Ms. K. V. Bharathi Upadhyaya, AOR

                   Mr. E. C. Agrawala, AOR

                   Mr. Himinder Lal, AOR

                   Mr. Mritunjay Kumar Sinha, AOR

                   Mr. Subhasish Mohanty, AOR
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                    Mr. Anupam Lal Das, AOR

                    
                    Ms. Sneha Kalita, AOR

                    Mr. Vikas Upadhyay, AOR

                    Mr. Aditya Singh, AOR
Mr. Rituraj Choudhary, Adv.
Mr. Mayur Chaturvedi, Adv.

                    Mr. Sudhanshu S. Choudhari, AOR

                   Ms. Malini Poduval, AOR
                    
                   Ms. Kamakshi S. Mehlwal, AOR

                   Mr. Y. Raja Gopala Rao, AOR

                    Mr. Rajeev Singh, AOR

                    Ms. Christi Jain, AOR

Dr. Nishesh Sharma, Adv.
                  Mr. Harvinder Chowdhury, AOR

Mr. Suhas Kadam, Adv.
                   M/s. Lemax Lawyers & Co., AOR

                  Mr. P. V. Dinesh, AOR

                   Mr. Sunil Fernandes, AOR

                   Mr. Harsh V. Surana, AOR

                 Mr. Pukhrambam Ramesh Kumar, AOR

                   Mr. Suvendu Suvasis Dash, AOR

                   Mr. K. V. Mohan, AOR

Mr. Satya Mitra, AOR

Mr. Guntur Prabhakar, AOR

          UPON hearing the counsel the Court made the following
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                             O R D E R

IA Nos. 150956/2018,150958/2018 & 150959/2018:

Application for impleadment is allowed.

Heard the learned Counsel for the parties.

The Bar Council of India in a letter dated 08.10.2018 has 

resolved:

“The  Council  has  considered  the  letter  dated

29.09.2018 received from Mr. Amrendra Nath Tripathi.

The enrolment of applicant Mr. Amrendra Nath Tripathi

has  already  been  transferred  from  Bar  Council  of

Delhi to Bar Council of U.P.  The Bar Council of

Delhi  had  verified  the  genuineness  of  his

certificates.  The letter to this effect has also

been issued to the Bar Council of U.P., even then the

grievance is that the Certificate of Practice is not

being issued by the Bar Council of U.P.; His name is

not included in the list of voters of the concerned

Bar  Association.   The  election  of  concerned

association is to be held in this month.  Keeping in

view the urgency of the matter, the Council resolves

to direct the Special Committee of Bar Council of

U.P. to issue COP to the applicant Mr. Amrendra Nath

Tripathi  forthwith  and  allow  the  applicant  to

participate in the process of election, include his

name in the list of voters of the Association where

the applicant intends to be a member.  The applicant

shall be allowed to participate in the process of

elections of Bar Association.
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Office is to communicate this order to Special

Committee of Bar Council of U.P. without any delay.

Resolved accordingly.”

Given this letter, we take it that the Bar Council of U.P.

will  do  the  needful  to  include  the  name  of  the  applicant  in

accordance with this letter as soon as possible, and positively

before 29.10.2018.

I.As stand disposed of accordingly. 

IA Nos. 153271/2018 & 153277/2018:

Application for impleadment is allowed.

Heard the learned Counsel for the parties.

We are informed that the elections have since been held on

18.03.2018.  The results, however, have not been declared despite a

direct  order  of  this  Court  stating  that  it  should  be  declared

immediately.

Mr. S.N. Bhat informs us that the Tribunal has decided to sit

on the 26th of this month in order to resolve all objections.  The

Tribunal  will  complete  hearing  of  the  objections  on  that  date

itself and deliver its order within a week therefrom.  The election

results be declared thereafter in accordance with law.

Copy be served dasti.

I.As stand disposed of accordingly. 

   

(R. NATARAJAN)                           (TAPAN KUMAR CHAKRABORTY)
COURT MASTER (SH)                               BRANCH OFFICER
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